Arunodaya Kumar Tripathi, Sfo late Sri Ram
Tripathi, Village Kushaldiya, P.O. ©Urwa
‘District Gorakhpur

(By Advocate Shri S.K. Rai) : fﬂf
Bk VERSBS
1 Union of India, through Secretary Ministry of

Communication, Department of the Posts India
Dak Bhawan, Sansad Marg, New Delhi.

5
-ﬁi 2. Director General, Department of Posts India Dak
3 Bhawan, Sansad Marg, New Delhi.
¢
! 3. Chief PMG, U.P. circle, Lucknow.
e
fo ) 4. Senior Superintendent = of Post offices,
; Gorakhpur Division, Gorakhpur.
'q e RESPONAdent s
Tir
| (By Advocate: Sri S. Srivastava) F
ORDER
..... 11 |
i | . |
die The applicant has sought compassionate :
gg appointment in this case. The applicant’s father was ot
§ 2
&
o 10 employed as GDS MC/MD, Araon Jagdish Branch Post

office under SSPO, Gorakhpur, died in harness on

1.11.2003. Thereafter W#e representation was made by

the third son of the deceased namely Aruncdaya Kr
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- impugned order is attached as !
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2% The 1learned counsel for the applicant hﬁﬁl}

: o pleaded that the respondents did not take into
= ; dacount. the financial condition  "of " the familx |
; sympathetically. He has cited several evidences to .
f show that the family was 1living in difficult
; pecuniary circumstances. Firstly, he has annexed a
| copy of the Ration Card issued to the family against
; which it was smpressed that the Card is meant for
- the family living below poverty line. He has also
v given the «certificate issued by the Tehsildar

concerned of the village, saying that the family
income of the deceased is only Rs. 1200/- per month.
It is also stated by the learned counsel for the
applicant that none of the four sons left behind by
the deceased is ﬁ;ny' kind of employment. As

-
A e -
paftiﬂiz;; of employment in the rural areas are very

poor and they are ;Efstrained to eke out their |
| :
living from whateverhearn through cultivation from

S bl -

small plot of land,jﬁwhich the family 48 ' i@

possession. The learned counsel has emphasized that
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e fﬁﬂr sons of the deceased are mjar and they

a position to earn living for themselves m
some employment. He has referred to the relamﬁ
paras in the Reply submitted by the respn-ndéﬁts :m
which it was stated that other four members of the
family gxcepting the widow were earning Rs. 700/-,
1300/-, 700/—, 1200/- and 600/- per month
respectively. More-over the family is in possession
of plot of land measuring 0.255 hectare and they

by

were residing in four Kachcha rooms. For these
~

reasons, the committee did not consider the family wag
in truly 3n difficult circumstEances.

4. A question was asked by the Bench ﬁee;f: the
counsel for the respondents whether any of the four
sons are employed in any job. The learned counsel
could not give reply in the positive and he said
that the income which are shown against the family

W
members in para 6 of the Counter Affidavit from the

(i
cultivation of the land in their possession, which
have been specifically verified by the departmental
officials through spet inspection. Howewer, as Ee

the q‘uest'ion how the different income can be shown

against different members of the family through




has to take a

waeverf it was pointed out to him that in Ehﬁlﬁﬁ%éfiﬂ
of GDS employees, there is one applicant against ﬁﬂé
post and the Committee, therefore, is not
constrained to accommodate large number of
candidates against same number of posts. It is one
candidate against one post. Therefore, aspect of
providing compassionate appointment in the case of
GDS employees is somehow different from that of the
departmental employees and this need not be linked
and confused. If the Committee is of the wview that
the condition of the family is not sound enough and
if the applicant is otherwise suitable and eligible

for the post, then the Committee is not constrained

by any other factors.

ST Having considered the matter this‘ much and
having applied my mind, I am of the considered view,
that the question of indigen®x has been deéided and
concluded rather hastily without adequate
application of mind. For these reasons, there is
need to consider the matter afresh in the light of

the above observations. The impugned order dated j




f&ﬁﬁﬁMﬂEﬁdatians oF CRE. fhéa rﬁﬁp&ﬁ*“
.dhief\ PMG, U.P. Circle, Lucknow, ﬁili ;iﬁﬁﬁéf?
reasoned and speaking order within a period ﬂf fh;f¥@“
months from the date of receipt of copy of thi
order. It is further directed that if no one has
been selected for the post of GDS, MD/MC Araon
Jagdish Branch Post office, it should not be filled
up until such time as the respondent no.3 issuesa

reasoned and speaking order.

0 The O.A. is allowed in the above terms with no

order as to costs.
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